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in this case the petitioner had been imp sed 

with a penalty of compulsory retirement reultirig 

from a disciplinary incjuiry. Thernatter was carried 

to the Railway Board by the pet itloner b--y way 

of representtion and it 'as toidto us by i':. 

Triathy, learned counsel for the petitione: that 

the Railway Board has enhanced the punish ient 

to one o.t removal from service. 4r. hshok .hanty, 

lea rnd standing Counsel for the Railway [minis trition 

has also appeard in this casy.11r. Tripathy prays 

for permission to withdraw the ap5lication And we 
4 

grant leave to the petitioner to file a fre h 

ap5licQtion if so advised. Ue have also hea d Ir. Rshok 

cinty, learned Standing Counsel for the iilvay Adminis trati- 

in this case. The application is dispos 	of as 

ithdrciwn. 

Vice 	Iman. 

MernLer (Ju icial) 


